FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptey Board of India
(Insolvency Resolution Pracess for Corporate Persons egulations, 2016/

D O REDITORS O
PRIVA MITED
RELEVANT PARTICULARS 4
1. | Name of corporate debtor VARUN SACKS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 21st October 2009
3. | Authority under which comporate debtor | RoG-Mumbai
is incorporated / registered
4. | Corporate Identity No. / Limited Liability | U25209MH2009PTC196576
Identification No.of corporate debtor
5. | Address of the registered office and D-40, INDUSTRIAL AREA MIDC, BUTIBORI,
principal office (if any) of corporate 56NAGPUR- 441122, MH, INDIA
debtor
6. | Insolvency commBncement date in Order delivered date : 29th July 2021
respect of corpOrate debtor Copy of Order received date: 04th August 2021
e Estimateddateufcﬁn_eefmmncy 31st January 2022 (Being 180 days from the
resolution process commencement of CIRP 04th August 21 being
| NCLT order receive date)
h. Name and registration number of the PRAMOD KUMAR DOKANIA

inslvency professional acting as interim IBBI/IPA-001-1P-P01994/2020- 2021/13062
resolution professional

9. | Address and e-mail of the interim Tower 54, Fiat 1101, Future Towers, Amanora Park
resolution professional, as registered Town, Hadapsar Pune — 411 028
with the Board Email ; ippramod.dokania@gmail.com
10.{ Address and e-mail to be used for Tower 54, Flat 1101, Future Towers, Amanora Park
comespondence with the interim Town, Hadapsar Pune - 411 028
resolution professional Email . ippramod.dokania@gmail.com
11.| Last date for submission of claims 18th August 2021
n12. Classes of creditors, if any, under clause | NA
(b) of sub-section (BA) of section 21,
ascertained by the interim resolution
professional
13.| Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
names for each class)
14.| (a) Relevant Forms and NA
(b) Details of authorized
representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the VARUN SACKS
PRIVATE LIMITED on 28th July 2021 (Copy of Order received on 4th August 2021)

The creditors of VARUN SACKS PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before Wednesday 18th August 2021 to the interim resolution
professional at the address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submitthe claims with proofin person, by postor by electronic means.
Submission of false or misleading proofs of claim shall attract penaities.

CAPRAMOD KUMAR DOKANIA

Interim Resolution Professional for Varun Sacks Private Limited

1BBI RegnNo: IBBI/IPA-001-1P-P01994/2020- 2021/13062

Date:4th August2021  Place: PUNE




o A A R mﬂﬂ!@ﬁaﬁamﬁ

5'!‘:l'llilHlllNi'.HHH!!HHHH“n'liﬂl.{ﬂkl P

o
i
=
e
-
o
<
S
&

fEGHNO :

\BBIﬂFk-ﬂﬁ‘lﬂPP-MQWO

3%,0'1.30:!2
a¢o e, TR s St R
S pa’u.gf.aoaq)
|3 m’mﬂwmmﬁmwwﬁm
e  a AefiE §

e

\W L
e et = 533&;1%&;19901994{2020-1021{1@62
o | A il S g, T 9908, TR e, A
{mwn A - B
i i %

oo i o ¢
'Vammmm qar g N ¥
94, maw S o | qc.ed.20

!

. s a0 i e s 1 [l
-m.w-aﬁiﬂﬂ&‘!mam;éﬁ)m \

_’“_E’——i—'—,_,__,r__,_n_«-—




 >ContinuedfromP1,  _ : phoneswhichwerewith them 143 others, besides 94 fresh
C o=l 3 when theirnames were alle- proposals received in 2021, are
/erma’s ouster from CBI — : gedly added to the list in the  under "various stages of
£ okayed by the selection i - springof 2019. processing” withthe
. panel comprising Prime Minis- : In the absence of a foren- governmentandthe SC.
& ter Narendra Modi, then CJI i sic examination, it is impos- The law minister said that
. &8 g nominee Justice AK Sikriand : sible toascertain if they were the government had accepted
- then Leaderof CongressinLok i ‘mere persons of interest or andappointedall 18
25 ‘Sabha Mallikarjun Kharge — i they were actually subjected recommendations for .
= mJa,nuaryROIBwasl}asedon. : to surveillance, the portal’s appointment of judges inthe
area in Howrah district on Wednesday. | the recommendation of the : reportsaid. . - Supreme Court. Ty
grave man-made flood situationin some |  Central Vigilance Commission
release of water’ from three Damodar | thathadstated,thatsomegfme .
the PM, who assured her of ‘all possible -allegations contained ina com-
by water discharge from dams’ plaint against him forwarded
S o e I by the cabinet se y were
RN 9 that “they are of very grave na- i EOI NOTICE
r a or a ture impactingon the integrity | | File No. CMRLIPHASE-I/SYS/AREO4/EO 2021 Dated 05.08.2021
TE i el i theinstitution”. : EOI No. CMRL/PHASE-I/SYS/ARE0412021 °
ol of  structures like Kuber tila and i The vigilance panel also CMRL invites  Expression of Interest through e-procurement portal from
‘em- . Sitakoopwillbepreservedand : told th 8C that it hadnoticed reputed, mrfenged.ﬁnandailysgund,aligibieappﬁcams.uﬁoﬁufﬂlme
- .~ developed. Since it may take : that the secret note dated Oc- | |qualification criteria as mentioned in the EOi_throqgh Intemational Open
wave . around 3hoursforadevoteeto | tober2l, 2017 placed by Verma g&?ﬁcﬂ;‘fn;mom under Single Stage Single Envelope for the
daps ~ reach the sanctum, the com- ? before the selection commit- | |“EXPRESSION OF fNTEREBT FOR PROVIDING ROLLING STOCK
feet, - plex is being developed in a : tee that considered and ap ON LEASE BASIS FOR PHASE | OF CHENNAI METRO RAIL L IMITED.”
it of  mannerthat therewillbesites : proved Rakesh Asthana’s ap- | Please refer websites : & :
The of interest as visitors wend :_pointment as special director 1) www.chennaimetrorail.org (or)
feet  their way to the inner part of : ‘may have been forged toblock |- g m@n?oeuggomlmpfocummpp
g : i i g momation. 3 z
Tage thetenf;'li" : hisappointment. i o ¥ o Director/Systems and Operations
7 L \ 2 ' e ;
A s =
{Under R DA
I 4 U a D - x
— DAIKIN AIRCONDITIONING
ractual | [t o e G INDIA PRIVATE LIMITED
annual 3. [Authority under which corporate Gebior - 3 : : 5
T G gt _ — CHANGE OF TOLL FREE NUMBER
5. | Address of the registered office and 040, 3 : 1owle
!%L'MLM e L NS BUTIBOR, It has c;)mteﬁ;q Pur kpqwtlﬁdgg Tk?t som; utni;lncfawn
& - | 2 B 2 s | Person/entity is using the Daikin’s old toll free
=quisite 6. Insolvency commencement date in Order delivered dale _ 25t pe i R R . 7
apply. BRLT debior of Order recelved date: DAth August 2021 number (1800 102 9300) ~which we had
§ o ey u:-u-u--urumnm surrendered way back in April, 2020 and is also
R B D T o using the name of Daikin, without authority, with a
21 8 Insohvency professional acting as interim mmmwl _ view to tarnish the reputation of company and to
DGM | S [Adiess and e-ral of e Fienm [ Towsr 5, i 1707, s Towers Koo Pk defraud the public at large by imperso ing falsely.
o o ] - o M raudt € public at large by mpersonating falsely.
T8 Address and el o be e T~ mkﬂ.mﬁm,mmmm Prhe general public is advised not to fall prey to
e R e P 411 008 such fraudulent persons/entity and to be cautious
11| Last date for submission of claims 3 R0 3 S : e T
il e L N while |stenng. the servncg requesF for Daikin
.- muubmmmm. \ wherein a specific service request
23 : i ke I D : s generated at time of call and is delivered
3 Names NA “\50\' q,tustgmmgegistered mobile number,
_ D |
- yee"Urge the public not to be misled by using old
0 ol A toll free numbers (1800 102 9300 & 1800 22 9300).
Natce is hersby given thal the Naonal Gompary Low Trounal s e o Aﬁyor!e dealing .with such person/ent!.ty wou!d
(AIC), SSTDRCR 4 4 m mm mmm process ‘:f the vm_m .| be doing so at his/her own risk and Daikin India
I.__ lm_ on | received on IUH R a5
Py | | The oretors of VARUN SACKS PRIVATE LINTED,ars ey called upon o st el sh_al! not be held responsabie.*for.anv ip;s or
| [claims with proof on or before Wednesday 18th August 2021 to the interim resolution damage suffered by such public _member,
it & e i o e R | directly or indirecti -
The financial creditors shallsubmtthelr ciaims with proof by lectronic means ofly. Alftfer Y . i _
§ mmMMMMhm.WMWWM. : a0 5
- g |Submissionoffalso or misieadingproots f cisim shallattractpenaltes. 1860 180 3900 or 011-40319300
S| | CAPRAMOD KuMAR DOKANIA = Gt
| nterim Resolution Professional for Varun Sacks Private Limited : S:al
/38! Regnilo: 1BBPA-001-1P-PO1904/2020- 2021/13062, aikinindia.com
\Date : 4th August 2021 Piace : Nagpur & Pune




